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(d) reasons therefor?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION (SHRI1 SIKAN-
DAR BAKHT) (a) No, Sir. Howevr
23 semi-pucca houses were demoliwhed
in Mahendra Enclave on G.T. Road on
25th February, 1978.

(b) Yes, Sir.

(c) 364 houses were demolished, 34!
by M.C.D. and 23 by D.D.A.

(d) Government had decided to ree
gularise various unauthorised colonies
in Delhi on terms and conditions con-
tained in letter dated 16-2-1977 [copy
placed in Libyrry. See No. LT 2004/78]
According to para 4 of the letter, further
nauthrised constructions arc not to be
permitted.
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TYX I AWT 9T 1958 H Tq-
Ffa 1 € 9 | g1 7 T @7 H
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AT T FeaATE |
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faata oz gfaay 1 ey @ar ;

(5) @ra aat a foagal &
fraty ggcisqtg d=aem a faay ;

(6) @raa=ia famgat ¥ =gqmar-
frat mYT  #@oa  oFSt #FT o=
Ty F1 frator

(7) frafega qar o Ho-Arfa

Amendment to Plantation Labour
Act sought by Kerala Government

5299. SHRI K. A. RAJAN : Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether Government have been
requested by Kerala State Government
to make suitable amendments to the Plan-
tation Labour Act to enable the planta-
tion_ workers who have been provided
with land in or near the plantation, to
construct houses of their own; and

(b) if so, the dctails and Government’s
reaction thereto?_

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKANDAR
BAKHT) : (a) No, gSir. However, a
proposal was reccived from the Government
of Kerala, for grant of financial
assistance for construction  of
houses to plantation workers
who have been provided with land in or
near the plantation. The state Govern-
ment were advised that such workers
may be allowed to form Housing Coope-
rative Socicties and avail themselves of
financial assistance for construction of
their houses as provided under the Subsi-
dised Housing Scheme for Plantation Wor-
kers.

(b) Does not arise.
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